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ORDER
9. CP (IB)-217/MB/2018

The Petitioner S. N. Plumbing Pvt. Ltd. filed this Company Petition under

Sec.9 of the Insolvency & Bankruptcy Code, 2016 for initiation of CIRP against

the Corporate Debtor D.B. Realty Ltd. The Petition has been filed by the

Resolution Professional on behalf of S.N. Plumbing Pvt. Ltd. The Ld. Counsel

for the Corporate Debtor has objected that Section 11A of the I&B Code, 2016

prohibits that the Corporate Debtor undergoing CIRP shall not be entitled to

make an application to initiate CIRP. It is undisputed that the Operational

Creditor S.N. Plumbing Pvt. Ltd. is undergoing CIRP and RP has filed this

Petition on behalf of S.N. Plumbing Pvt. Ltd. Section 11 itself prohibits

initiation of CIRP by the Corporate Debtor undergoing CIRP. Given the above

statutory, provision, application for initiation of CIRP is not maintainable. Thus

Petition deserves to be rejected.

This Petition is not maintainable under Insolvency & Bankruptcy Code, 2016

hence rejected.  However, the Petitioner may initiate action for the recovery

of the amount under the provision of any other applicable Law.

Sd/- Sd/-
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